IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENOH

AT HYDERABAD

Y

DATE __OF _ ORDER__:__24=-08=1998,"

S . o S ene S VI M THP S e vl

Bgtusen (=
T.Surya Prakash Rao

'y ﬁppliceﬂt
And

1. The Union Pubtic Service Commission,
Dholpur Hpuse, Shah Jahan Road,
New Delhi=110011,
rep. by its Secretary. '

«0+ Aegpondent

Counsel for the Applicant :  Shri N.Ram Mohan Rao

f

Coungel for the Respondent @ Shri ¥.Vinod Kumar ,CGSC
|

THE HON'GLE SHRI R.RANGARAJAN  : NEMBER (A)

THE HON'BLE SHRI B.S5.JAI PAHAME SHUAR :  MEMBER (2J)
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(Order per Hon'ble Shri R.Rangarajan, Member
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(Order per Hon'ble Shri R.Rangaréjan, Mamber (A) ’).

Heard Sri Shiva for Sri N.Ram Mohan Rao, coungel fflor the
!

applicant and Sri V.Vinod Kumar, standing counsel for the res-
!

pondents. !

B |

|
2 The applicant in this 0A while working as La?our Zﬁf@?camant

Officer {(Central), Hyderabad; applied for the postg;gf L abour

Officer/Assistant Lsbour Commissioner (Cantral)/ﬂsgistant Waelfare
|

Commissioner/Assistant Directer Grade-V in Cantral;Labcur Service

in pursuance to advertisement No.19 published in Emplgyment News

8/14-10-1994 (page-9 to the 0A). The applicant was not called
: |

for the intervieu.

: |
3. Aggrieved by the sbove, he has filed this D% to consider him

also for the pastaby}allouing him to sit for intefvied along with

other candidates. '

4, The contentions raiséd in this UA are similLr to the conten=-

|

tions raised in OA B828/96 which is disposed of today.

|
D The only point for consideration is whether, the| experience

_ |
of the applicant as Labour tnforcement Officer Fér cn% year and

six months as atipﬁlatad in the qualificationé i$ sufif icient for

R~ |

callingtfor intervieuw. |

0f Comdidobes , |
B The short-listing is no doubt permitted hy’the UpsC. The

Union Public Service Commission decides the minipum geguirements

on the basis of various reasons in consultatiun!with the Bepértw

mant concerned. The Court or & Tribunal cannatlsit hii Lhe
i
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judgement of such stipulations unless it is atated that} such
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a stipulation ig malafide or psrverse. Ihe applicant Has not

stated anywhere that the gxperience fixed is to favour |some
other candidates. Hence we find that the stipulation q#.axpe-

rience is dene deligently on the basis of the job to bg entrusted

T

to the applicants after selection antho thg Grade=-V ppst of

Labour Enforcement Officer. Hence the UA is dismissed} No
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(B.'s. JAI-PARAME SHLAR)
: amber (1)

| (R, RANGARAJIAN) |
Member (A)
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0A, 829/ 96
Copy toie

1. The Secfatary, Unien Public Service Cammissien, Dhalp#r House,

New Dalhi.
2, One cepy to Mr. Ne.Ram Mahan Raa, Advecats, CAT., Hyd.,
3. Ona copy to Fr. V.Vinpd Kumar, Addl.CG3C., CAT., Hyd;
4. One mpy to D.R.{A), CAT., Hyd.

5. Ono dunlicate copy.
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TY-ZD BY CHEITKED 3V
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I THE CENTR .L ADMINISTRATIVE TRISUNAL
HYDERAGED BENCH HYDERA BAD

N

THE HOH'SLE SHA® R, IANGARADAN : M(A)

AND

THZ HOM'BLE SHRI B.5.3A1 PARAMESHIAR
M(3)

BATED : D_Lg \/% ‘/C?% .

SRR/ JUDGMERT

e

caad B2 Q /446

ADMITTEZD AWD IETLFEM DIRZCTIDHS
1S5UED
ALLED

CTIONSG

m

NDISPISED OF WITH QIR
DISMISSED

DISMISSZ0 AS WITHPRAWUN

DISMISSED FUR DIFRULT

LDERED/AEIECTED
MO ORDER AS To CIS
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